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Respondent underm section 148 D -
ITBA/AST/S/148 2. .ated' 21.04.2022  vide -
o the conseq;;,:i:fifm04'28066.32(1) for the Assessment Yea?|§o18t‘1°§
read with section 144Bof :: passed by the 1st respondent u/s. 147 rw.s 144
ITBA/AST/S/147/2023- ¢ Income-tax Act Date of Order 11.03.2024, DIN

24/1062351746(1) for the Assessment Year 2018-1'9 as;

arbitrary, illega' i i
irbitrary, illega’, bad in law, void ab initio, violation of principles of natural justi
» Viofalion ¢ . iral justice

apart from violati i )
tion of Articles 14, 19 (1)(g) and 265 of constitution of India apart

from b - . . - .c
eing violative of provisions of section 148A and section 149 of the Act and

also cc ircular i '
o contrary to the circular issued by CBDT and provisions of section 151A of

fhe Act, and consequently set aside the order passed by 1st Respondent u/s.
147 rw.s 144 read with section 4144B of the ‘Income-tax Act Date of Order
11.03.2024, DIN. !T’BAIASTIS‘M47/2023-24/106235‘1746(1) for the Assessrﬁent

Year 2018- 19 and all consequential proceedings pursuant thereto.
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. Assessment Unit, Income Tax Department, National e-Assessment Center,
Room No.401, 2ndFloor, E-Ramp, Jawaharial Nehru Stadium, New Delhi-l 10

003.
Income Tax Officer, Ward(1), PCIT 1, Signature Towers, Sy No 6(P),
Kondapur, Serilingampally, Hyderabad, Telangana- 500084

3. Commissioner of Income tax (Appeals), National Faceless Appeal Centre
(NFAC), C-B lock, 4th Floor, S P M Civic Centre, New Delhi - 110001.

Principal Chief Commissioner of Income Tax, Andhra Pradesh and
Telangana, Hyderabad 10-2-3, Room No.922, 9th Floor, B Block, ITTowers,

AC Guards,Hyderabad-500 004.

5. Union of India, rep. by its Secretary, Ministry of Finance, Government of India,
n Deep Building, Sansad Marg, New Delhi- 110 001.

3rd Floor, Jeeva
...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate writ, order or

direction —

(a) declaring the notice under Notice under Section 148 of the Income Tax Act,
1961, dated 31.01.2024, passed by 2nd Respondent for the assessment year
2020-21 as being without - jurisdiction and contrary to facéless ‘assessment
procedure laid down in Section 144B of the Income Tax Act 1961 and

consequently.

(b) to set-aside the subsequent proceedings in order under Section 147 dated
08.03.2025 issued by the 1st Respondent and along with all consequential
pro'ceedings thereto for the assessment year 2020-21 as being without
Jurisdiction, arbitrary, illegal, bad in Iéw, voi‘d:éb-ﬂi;iﬁ:a, apart frbm being violative



